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JOINT INSPECTION REPORT (O.A. NO.-430 /2025)
SUBMTTTED BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

subject: Joint Inspection.Report reeldils the alleged illegal f'elling of trees on panchayar La,din Village Chhapar, District Charkhl Dadn, t-tu.yan-u.

Date of Inspection: February 16, 2026
Location: Village Chhapar

Inspection By:

' Divisi.nar F'oresr offrcer (DI,-o). charkhi Daciri. Representative of RO MoEFCC, Chandigarh. Sub Divisional Magistrate, Charkhi Dadri
Present:

-' sDo, Haryana State polrurio, contror Board (HspcB), charkhi Dadri' Ilepresenrative or' Disr'icr l.evenue o|rrcer-{DRO;. Dadri
' Representative of District Developrnent and panchayat officer (DDpo), Dadri. Halka patwari and other local officials
' 

|ff.H,YJ,T:l i:ffi:lainant). 
Smt. Manieet Devi Sarpanch orGram panchayar

1-he inspection was conducted following an original Application No. 43012025 filed by ShriNardev Singh alleging the illegal destru-ction 
"f;;;; one rhousand (1,000) fully grown greentrees' The area in question falld under General section 4 of punjab Land preservation Act" 1900vide Govt' of Harvana Gazette notiflcation no. s.o. sip.a. zttg,oots.4zoii";;;;ffi;r"o,20]'3 (copy attached-Annexure-l). It is r-r.rerj that a prior Forest olfe.ce Report (No.01310692) (Annexu re-2) was registered on .lanuary 27. 2024, involving the felling of g0trees/poles' fbr which a comp.nrution of {l z,oa,o)l-^ias^recovered (Annexure-S) from oneRakes\'4;pJJg119gp'grnrpi{!9$^ug.d9{"qegg,..^+.g,glrir11,-pgQ"iuqgguq*rdBbJg.qgcsr 

section 68of Indian foresr act, r 927 (x;;;ilr;:l)^';;'ffi;,g*to .ul. no. t7 .79(L ) (i) or Haryana ForestManual Part II (Copy attached Annexure_4).

iffi,lr$.Ji: i"lllTl 
verirication and site analvsis conducted on February 16, 2026, the

' Legal status of theArea in question: The land in cluestion falls underGeneral Section 4of the Punj ab Land Preservaiion Act, r q00, where restrictio,s apply only to the extentnotified by the Governrnent.

The Governrnent of Haryana issued Gazette Notiflcation No. s.o.g/p.A . 2llg(/ls.412013 dated 04-01 -2013 irnposing specific restrictions under General Section 4 of the
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PLPA, 1900. The applicability of restrictions is thus governed by the said notification and
not beyond it. Also, ADC, Charkhi Dadri submitted his report vide his office letter
no.362 Dated 0610312026 (Annexure-7) clearly rnentioned that complainant did not
provided any evidenccs that can consoliclatc his contplaint,

' Actioh taken by tlie fbrest Departnrent: lt is a rnarttcr cll'reoord that on detection of
unauthorized cutting of'trees, the Forest Department issucd l"'orest Otfence Report No.
A7310692 dated 27 .01.2024 under the relevant provisions of law.

The details of the forest produce involved and compensation assessed and recovered are
as under:

All trees were of Prosopis juliflora (Mesquit) (Common Name - Vilayati Kikar)

' Verification of Fresh Felling: The cornplainant was unable to demonstrate any fresh
cutting of greer-r Neetn ol Shisharr trees or any other tree other than the table given
above. No root stock, sturt-tps, sawdust, or evidentiary rernains of liesh green fblling were
identified at the site during the visit.

' Discrepancy in Alleged Quantity: The complainant failed to provide justification or
evidence for the clairn of 1000+ trees being felled. Stumps shown by the complainant
appeared to be old and lil<cly related to thc prcviourslv rcgistered Forest Ofl-ence Report of
January 2024 b:, tl-re F orcst Dc;rartrncnt.

' Vegetation Composition: 'l'he sitc currently consists primarily of Mesquite (Prosopis
juliflora) shrubs. No large number of native green trees were observed at the site beyond
these invasive species.

' . Soil and Hydrological Conditions:

o The land parcel is signiticantly waterlogged.

o The soil and groundwater appears to be high saline, making the site unsuitable for
standard plantation activities.

3. REMEDIAL WORK AND ECOLOGICAL RESTORATION

The following rernedial measures have been undertaken to address environmental concerns and
improve the green cover of the region:

.l;lllltarv ./.\.,/.4 (rv t.tte r(lt'rst t rHtti.lt:l|J.tr.I|t

Sr. No. Girth Class of Trees No. of Trees Rate as per Schedule
(Per unit)

Compensation
Recoverecl

I Pole size (Girth tjelow
30 cm)

68 120 8,160

Class V (30 crn to 59
crn)

8 240 1,920

3 Class IlI (90 cm to 1 l9
crn)

4 50t) 2,000

Total 80 t12,090/-
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. Successful Afforestation: 'fhe Gram Panchayat passed a formal resolution to plant
10,000 saplings to the neighboring suitable site through the Forest Department
(Annexure-6).

' lmplementation Status: This plantation drive has already been successfully carried out
at a qite specifically selected lbr its suitability fbr sustainable growth, offsetting the
ecological inipact of previous rcrnovarls

' Site Suitability Assessment: The.ioint conrnrittee has deterrnined that the specilic land
in question (the waterlogged/saline area) is not ourrently feasible for artitrcial plantation
due to the high water table and saline conditions.

4. CONCLUSION

While a forest oflence was previously recorded and compounded in early 2024, the current joint
inspection tlnds neither arly evidence of recent or large-scale f'elling of high ecological value
native trees as alleged in the current application nor any material like fresh cutting/any wood
dust or other rnaterial found collectable in purview of the directions given by the Hon'ble NGT
in i,1svi.rs orders. fhe administration has prioritized ecological restoration by completing a
10,000-tree plantation pro.iect at a more viable location to ensure a net positive environmental
irnpact for the local comrnunity.

Submitted by: Joint Inspection Cornmittee, Chnrl<hi Dadri, Haryann

Designation Signature

Divisional Forest Officer (DFO), Charkhi Dadri -e-
Fe:resentative of RO MoEFCC, Chandigarh

Sub Divisional Magistrate, Charkhi Dadri

143



slu g-T
llAl{Yi\N,\ (i()\''t ti.\/. },\ti. ,:;, lr)ii

rl'Al:.ci -1., I()i,i l,r\r..,\r

+
:i

f.'\tttlt,'r tsr'tl l'.rtqli';lr I rrttrtlrtf',ttt I

t.li\ltl A h",\ ( J( )l l,,ltNNl I:li'l'

i ()1.:l;l;'l I rl.l''\l:"1'i,ll i"i'l'

h'otil'icatiou

'[hc 4th Janurry. 201]

No' S'o.8/P.A. 2l$a0$.112t113.*whcrcas the Gttvernor {tf llatyana is

satisfied. aftcr due enguiry. that rhe regulation. resrricti0ns an'd prohibitir:ns

he rcirin ficr r:ontainccl at's necessilt';, for the purposc of'givirrg elfbct to thc prr'rvisitirs

of thc Punjab l.,arid Preservation Act. 1900 (Punjab Act 2 ol' Ig00l:

Norv. therefbre. in cxercise of pou,ers conlcrrud by Sectic-rn.l r:f the said Act.

the Cot'ernor of l{lrryana hcreby pruhibirs thc f ollorving acts lr;r" a per iod of i'tf'lren

years with el'lect tir:m the date ol'putrlication r>f this rrrder in thc Ofl'iri;r) Crzcllc tn

lttc areas rnore particLrlirrly spccit'rccl rn thc Sr:lrcclrrlc gi',,1;r hclrr,,i, r','iticl, itas been

notified under Section 3 ol rhc sirid Act . r.'itle Ilarf irna Governruu; . Ft)re:;t

De;:nrtnrcnt. Noti.fication Nr:. S.O. 8l/P,4. Ul9A0lS. 3l2U 12. r ;:c.l lhc

i9th Dr:cenlber. ?.0 t 2.

(n) 'f'lie cutting of lrees or timbcr e)lucpt Iiucalvtus. Pilplur. i]akain.

Barnboo. 'lul, Arnlood end Ailantirus or tlre collcctiol) (1, rr:nlovAl

or sub"iection to .ury nranufacturirrg prr:ccss. trt any ftli'c.'t prrrducr,'

' othel' than flower, fi'uit and honcy. savc lirr bntm.t'kiu doniestic or

agricultural purposc.s o1' thc right-holders irr the lairrd. provided

th;tt lho o\\'ncr.s rtIthc l;rnd nray.scll trces t:i'rinrL''cr lit'tcl obtirirring

a permit to clo so fionr rlre L)ivrsirrrrll [-:1rrc.s.t (')[iicc,r cltirc cJlcenlecl

division. Such perrnit wilI plcscritre suctr corrdr(rr.:ns tirr sirlc as

may. liorn tinre tt.r tirttc, appcal nccessar']'rn thc intcrcst rri tilrcst

cons'ervatrcy. 'l'he,farnters ol'the State shall lrc lihclty tcl sell Khair

(rces to any pcrsr)n/ngcnr:v/lJrryrurl Filrest I)cvelopment

(.'orlrorarion L,inritcd of their choicc so tri [o cntb.le thcm ro ger

remuno!'alivc price of thcir producrs prol'ided thlt thc uu,ncrs uf

the land rnay sell the Khait trees alicr ubllining a pcrrnit to do so

from the. Divisional }":ore st OI'i"iccl cottcet ncd.

lt
l/|
j
t'

i

i
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l6 riru{YnNA ilC)V',l'. GM- JnN. 8. 2Al3

(trAlJs. lI{. l!t,14 s,{KAr

li( ll Ihlt"l[]Llr

'l'*lrsil

P;rncli krrla

Ambala

Yamuna Nagar

[;rr r i rJ ir lt ir rl

li,lcrvai

Gurgaon

h{oh i ndergarh

Rewari

Bhirvani

T(ulka

Iitttc hkLrlr

Naraingal'lr

Jagadhari

Chhachhrauli

Ilallabgarh
l:l ridahad

Nuh
Ferozepur Jhirka

Gurgaon
Sohna

Pataudi

Nar naul
Ivlohindcrgarh

Ilewari
IJawal

Kosli

Dadri I
Bhiwani I
T,'haltt l

r\r'c;rs ll,irrg crn lrJorth sirlr: rtI metalleri & unmctalled roarl

cott ttectittg (..lhan11i galh. l)anch k LI I a . Item garh' Itaipur kani'

Naraingarh, Sadhaura. Bilaspur. Chhachhrauli' Dadupur and

reaching Jamuna river ltcar villages Nathanpur and Lakur'

Areas lying r])n we.stern sicle ()f I)elhi-Iiallabgurh rttarl and rtoflhei-n

road and northern srde of Ballabgarh-Sohnl rcrad

Arcas Iying on wcstcrn srdc of'Dclhi-Alr'r'itr road.

All I{evenuciEstates of Fcrozepur Jhirka Tehsil'

All Revcnue Estatos of Gurgaon 'l'ehsil.

AlI Revenue Estatcs of Sohna't'ehsil.
All l{evcnue Estates of Pataudi Tehsil.

All Revenue Estates of Narnaul Tchsil.
Al I 1l o,enue L,.statcs of lvlolr i ndergarh'I'ehs i l.

AllRevenue Estates of Rewari Tehsil.

Atl Revenue Estatcs of Barval'l'ehsil.
All Revenue Estatcs of Kosli Tehsil.

Areaslying on westcrn side oi Dadri. Bhiwani. Trtsham & tlislr
Road,

KRISIINA IVIOIi,A.N,

l\dditionai Chicf Sccrc.tary to (i<:r,crnment Harvrtna.

ljorest l)epiirtrrteut.
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THE INDIAN FOREST ACT, 1927

ARRANGEMENT OF SECTIONS

CHAPTER I
PRruulNaRy

SncrroNs

l. Short title and extent.

2. Interpretation clause.

CHAPTER II
oF IGSERVED FoRESTS

3. Power to reserve forests.

.- 4. Notification by State Governmenr.

5, Bar of accrual of forest_rights.

6. Proclamation by Forest Settlement,offlcer.

7. Inquiry by Forest Settlement-officer.

8. Powers of Foreit Settlement_officer.

._^1P*irction of rights.

l0' Treatment of claims relating to practice of shifting cr_rrtivation.
11. Power to acquire lancl over which right is clairned.
12'order on clairns to rights of pasture or to forestproduce.
13. Record to be made by Forest Settlement_officer,

14. Record where he admits claim.

15. Exercise of rights admitted.

16. Commutation of rights;

17' Appeal from orderpassed under section I 1, section 12, section 15 or section 16.
18. Appeal under section 17.

I 9. Pleaders

20. Notification declaring forest reserved.

21' Publication of transiation of such notification in neighbor-rrhood of forest.
22, Power to revise a'rangement inade under sectio. l5 or sectio, l g.

23' No right acquired over rcserved forest, except as here provided.
24. Rights not to be alienated without sanction.

25' Power to stop ways and water-courses in reserved forests.
26. Acts prohibited in such forests.

' 
27. Power to declare fbrest.no longer reserved.

14 N& fl.- q
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CFIAPTER III

SECTI.NS 
F VILLAGE-FORESTS

28. Formation of village-forests.

CHAPTER IV
Op pRoracrgo Fonesrs

29. Protected forests.

30. Power to issue notification reserving trees, etc.
3 l ' Publication of transration of such notification in neighbourhood.
32. Power to make rules for protected forests.

33' Penalties for acts iu contravct-ttio. of ,otificaticl, r,rncler scction 30 or- of rulcs unt,er section 32.
34' Nothing in this chapter to prohibit acts done i, cer-tain cases.

CHAPTER V
or Tnr CoNrRoL ovst FORESTS eno Leuos NoTBETNG rUB pROppRTy OF GOVERNNASI.TT

35. Protection offorests for special purposes.

36. Power to assume management of forests. 
!

37. Expropriation of forests in cefiain cases.

38. Protection of forests at request of owners.

CHAPTER VI
Or.rHr DUTY oN TTNaspR AND oTHER FoRpsr-pRooucB

39, Power to impose duty on tiniber and otlrer forest_procluce.

40. Limit not to apply to purchasc_rnor.rcy or royalty.

CHAPTER VII
Or.rHS CONTROI Or TIUBTN AND OTHER FONTST-PN.ODUCE IN TRANSIT

41. Power to make rules to regulate transit of forest_produce,
41A' Powers of central Govemment as to movements of timber across customs frontiers.
42' Penalty for breach of rules made under sectio, 4l .

43' Govemments and Forest-officers not liable fbr damage to forest-produce at depot.
44, All persons bound to aid in case ofaccident at depot.

CHAPTER VIII. 
OF THE COLLECTION Or'DNMTANO STRANOTD TIMBER

45' certain kinds of timber to be deemed property of Government until title ther-eto proved, and maybe collected accordingly

46. Notice to claimants of drift_timber.

47. Procedure on claim preferred to such timber.

48. Disposal of unclaimed timber.

49. Government and its officers not Iiabre for damage to such timber.
50' Payments to be rnade by craimant before tiurber is derivered to him.

*
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SecuoNs

51. Power to make rules and prescribe peualties.

. CHAPTER D(

PENALTIES AND PROCEDURE

52. Seizure of property liable to coutiscation.

53. Power to release properly seized under section 52.

54. Procedure thereupon.

55. Forest-produce, tools, etc., when liable to confiscation.

56. Disposal, on coaclusion of trial for forest-offence, of produce in respect of which it was
committed.

57. Procedure when offender not known, or cannot be tbund.

58. Procedure as to perishable property seized under section 52.

59. Appeal from orders under section .55, section 56 or section 57.

60. Property when to vest in Govemment.

61. Saving of power to release property seized.

62. Punishment for wrongful seizure.

63. Penalty for counterfeiting or detacing marks on trees and timber and fbr aiterir-rg boundary-marks.

64. Power to arrest without warrant.

65. Power to release on a bond a person arrested.

66. Power to prevent commission of offence.

67. Power to try offences summarily.

68. Power to compound offences.

69. Presurnption that forest-produce belongs to Government.
i

CHAPTER X

CRTTLE.TRgSPASS

70. Cattle-trespass Act, 1871, to apply.

71. Power to alter tlnes fixed under that Act.

CHAPTER XI

Or FonrSI-OFFICERS

72. State Government may.invest Forest-officers with certain powers.

73. Forest-officers deemed public servants.

74. Indemnity for acts done in good faith.

75. Forest-officers not to trade.

CHAPTER XII

SussDIeRy RULES

76. Additional powers to make rules.

lv150
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SgcrroNs

77. Penalties for breach of rules.

7$. Rules when to have force of law.

CHAPTER XIII

MISCELLANEoUS

79' Persons bound to assist Forest-officers and police-officers.

80. Managernent of forests the joint property of Goveminent and other persons.

81. Failure to perform service,for which a shalc in produce of Goverrunent forcst is enjoyed.

82. Recovery of money due to Government.

83. Lien on forest-pr.oduce for such money.

84. Land required under this Act to be deemed to be needed for a public purpose under the

Land Acquisition Act, 1894.

85. Recovery ofpenalties due under bond.

85A. Saving for rights of Central Government.

86,fRepealed.l.

THE SCHEDULE-IR epealed.l.

4

151

11



'I ,L-

67' Power to try ofl'ences summarily.-The District Magistrate or any Magistrate of the first classspeciallv empowered.lllhit- behalf uv tr-," '1sia;; a;;;;entl may try summariry, under rhe code ofcriminal Procedure, 1898-(5 of 1B98j,,any forest-offence punishable with imprisonment for a te.* norexceeding six months, or fine not exceeding n". rrrrar"Jiuf"rr, or both.

STATE AMENDMENTS
Maharashtra

Amendment of scction 67 of r\ct 16 of 1927.-.ln scction 6l of tl-teprincipal Act, forthewords,.twothousand mpees" rhe words "five thousara ,rf."r;'rrraii" ,rustituted.
IVideMaharashtra Act2l of 20]5, s. l7l.

STATE AMENDMENT
Jamrnu and Kashn-rir and Ladakh (UTs)._

Section 67'-For the -words'",ot exceeding six months, or fine not exceeding five hundred rupees,,,substitute the words "not exceeding two years or with fine not exceeding twenty five thousand rupees,,"
fvide the Jammu *.d-Fs^h'lr Reorganization (Adaptation of central Laws) order, 2020, notificationNo. S.O. I t23(E) dated ( I8_3_2020).1

,rorf;"13}fi,.i1;1il1'.::'."'j:',Xfi;.g, rhe '[state Govemment] may, by notincation in the

(a) tb accept fi'om any person against whom a reasonable suspicion exists that he has committedany forest-offence, othet' than o,, oftrr." specified irr"*.,i"" 62 or sectio n 63, asum of money byway of compensatio, for the oft-ence which sLrch person is suspected to have committed, and
(b) when any property iras been seized as liable to confiscation, to release the same on payment ofthe value thereof as estirnated by such officer.

(2) on the payment of such sum of money, or such value, or both, as the case may be, to such officer,the suspected person, if in custody, shall be iischargeo, tn. i.op.rty, if any seized shall be released, andno further proceedings shall be taken against such person or property.
(3) A Forest-officer shail not be empowered under this section unless he is a Forest-officer of a ranknot inferior to that of a Ranger and is in receipt or a monttrty salary amounting to at least one hundredrupees' and the sum of money accepted as compensation under clause (a) of sub-section (l) shall in nocase exceed the sum of fifty rupees.

STATE AMENDMENTS
Maharashtra

Amendment of section 68 of Act l6 of t 927. -.htsecrion 6g of the principal Act,-
(a) in sub-section ( l ), -(l) in clause (a),-

(i) after the words "other than an offence specilied in" the words, brackets and figures .,sub-section
(4) of section 26 or,, shall be inserted;

(ii) for the words "payment of a sum of money or, at his discretion, an undeftaking in writing topay a sum of money," the words "payment of a sunr or-or.y,,srralr be substituted.
(2) in clause (b), for the worcls " ot.t payrtent of, or at liis discretion, on acceptance of an undertakingin writing to pay," the words "o, puy*.rt of, shall be substituted.
(b) in sub-section (2), for the words "payment of, or on acceptance of an undertaking in writing topay," the words ',payment of,,,shall be substituted.

j !r_b. by the A.O. 1950, for...provincial Covernment,,.
2. Subs. by the A.O. 1937, for .,Local Official C"r.ii.,,.

J/.
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. 6. Stamp duty, if any, on this instrument shall be
thereof the parties here to have hereunder
mentioned against their respective signature.

Witness

Witness

natfflnq F>t/df lw\anuDJ vut-'L 'v

paid by Government ln witness
signed this deed on the dates

Lesso r

Lessee

Compounding of
Fi.rlest Offences
Lrirtler Section 68
ol Lhc Indian
Forest Act. 

- -

t7'79. Procedure'under section 68 of the lndian Forest Act is dealt with in standing
orders No. 34 of the Financial Commissioner. The following instructions are issued

for the guidance of the Forest Officers. :-

L. Scope for Section Gg of lndian Forest Act.

(i) All forest offences under lndian Forest Act, 7927 and all forest offences

under Sections 4,5,54 and 7A of the Punjab Land Preservation (Chos) Act,
' 1900, are compoundable under Section 68 of lndian Forest Act, except

those covered under sections 62 and 63 of lndian Forest Act,

(ii) The mere fact that the cattle involved in a forest offence have been

impounded under cattle Tress pass Act, !871,, is no bar to the levy of

compensation under Section 68 of lndian Forest Act.

(iii)Offences falling under Section 62 and 63 of lndian Forest Act are not

compoundable and should, therefore, be taken to court. Similarly

offences committed by lessees or contractors in the leased forest area

should be dealt with under terms of the lease or the contract as the case

may be.

Z. Power to compound offences.

(i) Under Punjab Government notification No. 92, dated the 26th February,

19L3, all officers of the Forest Department of a rank not inferior to that of
probationary Extra Assistant Conservator are vested with the powers to

compound forest offences under Section 68 of the lndian forest Act 1,927.

(ii) Under Punjab Government notification No, 1285-Ft dated 3gth April, L940,

all Forest Officers of a rank not inferior to that of Extra Assistant

Conservator of Forests serving in Haryana are authorised to exercise the

381
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